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IN THE CENTRAR ADMINISTRATIVE TRIEUMAL, JATFUR EENCH, JAIFUR
CE 49/2003 (DA L135/3003) DATE OF BRUER: 21,1,0004

Smt. Usha Dewvi wife of Late Shri Chandu Lal s32d zhaut 22 years,
working as Pecn in the office of Divisicnal Rail Managey, Morth

Western Railway, Jaipur, Resident of JS 12/A Railway Loco Colany,
Jaipur, : ‘

0o s Applican't
VE RSUS
Shri R.M. Agarwal, Genczal Menzgzr, llorth Westzin Railway, Jaipnr,

cee s R‘:’b}""ll'ldel'lts .
Neone present for the applicant.
Mr, U,D, Shanna, Counszl for the rzspondents,

CORAM : |
Hon'hle Mr, M.L«i Chanhan, Member (Julicial)
Hm'hle Mr, AK, Bhandari, Member (Aduinistrativa)

ORDER (ORAL)

Thiz Contemet Petition has besn £ilsd agsinst the allaged
viclaticn of the opder dated 3,4,2003 paszad in CA o, 135/2003
whzr2zby thisz Tribunal hael dizpossd of

(]

tha 0A at the admission
stage with the digzoction o the applicent to file a fre:zh repre-
santation to rezpandent MNe, 1 within fifteen days alaagwith copy
of the opder, In that event, p2spondsnt o, 1 was dirscted to
znpzur2 that the fanily pension i3 greanted to the applicant alongwith
rrears within on? month fron the date: of rzozipt of her repr2seéen-~

i
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stim, if the applicent is 2ntitled zz per rulss, It was furthsr
)
pension asz p2r mles, the respondents shall give a r2ascned order
within the zaid period 2nclbzing copy of rules wherehy the applicant
iz not entitled for the szaid family pension,

a
t
o

sserved that in case the applicant is not entitled for family

2, The notice of this Contenpt P2titim waszs iszuad to the
raspondent, The respondznt has filed o2ply, In the r2ply, it has

n statzd that ca pzceeipt of the representation of the at"r'lic:ant,
relevant pecopd wene collected fronm th2 concemad offises and
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lx & 2ntire matter was eranined and n conisideratiom of the case

of the anplican®t for grant of faeily pension, it was found that
she was not entitled for grant of f=wily pension as Par:




Railway Pension Riles, 1293, Subszqueatly, a detailsd spzaking
order was passed by the rzspondants on 21,100,203 Wthh was
convaysd by th2 Divisional Railway Mansgzr, Jaipur to the applicant,
Cony of the said ord2r has besn ammexed as Annziure R-1l, The
applicent has p2oeived the same on 22,)0,2003. The respond2nts
have also tendepzd their sincere and unconditional apology for the
delay which has occurad in the cmpliance: of the ower pass:zd by
this Hon'ble Tribunal,

tly
2

3. In vizw of this, we ers of the view that the omder of tle
Tribungal datzd 3.,4,2003 haz been comgplied with, Accorlingly, the

Contampt Petition is dismizsed, Noticew . issued to the respone
dents ar? heraby di schargad .
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(A.1.—BHANDARL ) (M.L. CRAOTAN)

MEMBER (4) MEMBER (J)
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